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gt l:ll t D‘ i'ciThe following Metropolitan Magistrates Wm look after the worl of Du at, Bl? ' >35 -1 H

l\dl"l\3l(l(7('lI'|1(l Coiti-ts. lgglhi on the dates tnoniioitetl against their names. lt i §l1l°l"‘=“l "Po" the Duly Mag “ales
holtl ti"t.il ol JL‘CllSL‘Ll )0l'5 ‘ 1 ' $\\1 en’ til l l"'l%@"l n?‘m~.e>F.5 3 <1"? Pl?1Cl'=‘di oiis ll1\ olved in petty cases whenever necessary and to = K M r__ _ _~-. -..- .’I~"-*7,hefore them. Tl‘l(?_\-' should always be available at their homes on the day of their Duty. '---\ _ _ ~

11-‘O0 am and remain there till 5.00 p.lTl. or till~;unda_\s and other holidays, they are required to reach the court at . _
- ' '- ording of statement ti/s' disposal of remand and other misc. work including Stiperdari, Traffic challans disp0S6l. I06

t ' in the court till 5:00 PM. The
the
lt§_l C r.P.C.. etc. whichever is later. On working days, Duty Magistrates shall remain
l')nt_\* Magistrates would be assisted by their own staff.
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1 .\'l$. C liliayri Tyagi. Lil. i\1M

R .» mi ?\'o. <t0s. Resltlelitml Court Complex. Kiirlmrllounifl Courts. 01-07202" 07.07.202402.01.2024D0lhl.

2 .\*ls. Sliaradi llalima Sadiya, Ld. MM (Maltila Court)
R 0 Flat No. 92. Azatl Apaitirients Plot No. ll l, . 0397-2024 13.07.2024

V 04.07.2024l P Extension. Parparganj. Delhi-110092

3 .\'ls. Sonika. Ld. M.M.
R o Fiat No. 605. Judge's Residential Complex, Karkardooma Coun,
Delhi.

05.07.2024
06.07.2024

4 Sh. Sacliin. Ld. MM-04,
R 0 Flat No. 302. Pasupaii Apartment. St-ctor-48.Fai'idabtitl. Harynna.

08.07.2024
00.0-/.2024

I 29 2024.07.’

20.0 7.2.021-l

5‘ Ms:Risl‘iil<a Ltl. atlgiliila Court)
R o Flat No. 305. Type l\" Residential Court Complex, Karkartlooma
Courts. Delhi. -

10.07.2024
11.07.2024

6 Sh. Di\ yam Lila. Ld. MM (M CD)
R/it E--ll I. l‘ Floor. Greziicr Kiiilzish-2. Dcllii-l l0048.

'7 Ms. Pooja Yadav Lil. MM
R 0. F 227. Sector -9, New \/ijay Nagar, Ghaziabatl. U.P. 201009

12.07.2024
15.07.2024

16.07.2024
13-07.2024
31.07.2024

14.07.2024

I.\l:.. .\':indini Slim-ma.. Ld.M.M. (Digital 'h'al'fic Court)/East .8 R. 0 Judicial House. Delhi Judicial Academy. Sector-14, Dwarka. Delhi - 19.07.2024
20.07.2024 17.07.2024

9 Ms. Kavita Bisl, Ld. M.M.(138 NI Act]
R-'0. Flat No. 43B. First Floor. Pocket-B, Mayur Vihar Phase-2. Delhi-
H0091

10 Sh. llknii Pralap Singh, Ld. MM
R0 8- l 3. Sake! Court Residential Complex.
New D[’lhl i

1] Sh. Arvind Dev , Ld. MM-01
it-ti $101.1» l._t.lliSl1|1lll\pi|l1l'I'lPlll . LP. Extension , Delhi-110092

22.07.2024
23.07.2024
30.07.2024

24.07.2024
25.07.2024

26.07.2024
27-07.2024

21.07.2024
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in, Mm,“ l; Olrkmg da), '5 d°°l""°‘-l l‘°ll<lfl)/. the Duty lvlagistrate on that day will be deemed as Duty Magistratee 0 t ie clay without any rm-1),... ordm.

.2. ' * .
f:0iS1""pm?s9‘l “l’°" llll‘ Mtl8l$tt'ates to complete the entire work of their court on H BM?" <15)’ and llley Should1 V _ ~£‘tl\Cl' iieir cotirt warp for um Duly Magi5u.ale_ Release warrants should be signed by the Magistrate who
. ttt pts tie bail bond and the regular Magistrate should not leave liis/her court before disposal of the work of

3‘ fwllc" *"l.\' \\'0l‘l<il1g day is declared holiday. the Duty Magistrate on that day will be deemed as Duty Magistrate
oi \\ hole of the day without any further order.

4' ll lg lmllressed "Don the Magistrates to complete the entire work of their court on a 80'9" ‘MY “ml llle)’ 5h°Ul(l
M

"0! leave their court work for the Duly Mitgistrate. Release Warrants should be $l8"‘=‘¢l bl’ the aglslfale “'00
accepts the bail bond and the regular Magistrate should not leave his/het' court before disposal of the work of
his/her court which is brotight before him upto 4 p.m. All the consequential work ai'iSll'l8 l" P“"5“'1l"l¢° 05 lllfl’
orders issued by the regular Magistrate should be disposed of by the regular MHg15lfal@5-

The Magistrates deputed as Duty Magistrates on holidays will be entitled to avail Special Casual heave within
One Year (This is with reference to Endst. N0. 6546-63/Rules/DHC dated os/03/2012. Delhi Ju<lt¢w1 Sen/ice
(Leave) Rules) and the staff of their courts will be entitled to avail Special Casual Leave within Six months
(This is in reference to the office order no. 72971-73101/Admn.iI/Leave/2018 dt. 22.11.2018 of Ld. District_&
Sessions Judge. Delhi). The Magistrates while foiwarding the application of the staff for grant of such special

d articular date.casual leave (compensatory) shall verify that the official concerned had actually worke 00 B P

5. The Maeistrates who are deputed as Duty Magistrate if summoned for the day of such duty to appear as
D .

witness in a court located in court complex other than the place of posting will send formal request in advance
-t attendance. if the court into the court where he is to appear as a witness for his/her exemption from coui .

question again intimates the officer requiring his/her attendance for that date, he/she may do so in the forenoon
session under intimation to the undersigned. (Ref. S.O. issued by the District & Sessions Judge, Delhi vide
letter no. 42534-684/DM/Gaz. dt. 26.10.99).

7. .'\’o Magistrate shall proceed on leave or remain absent on the day he/she is deputed as Ditty Magistrate
except under exceptional circttinstances or emergency. In case of an emergency or any other inevitable
cii-cunistances, if a Duty Magistrate must proceed on leave, he/she shall send El formal request in
advance for change of duty with the officer agreeing to perform tltity in his/her place in the office of the
undersigned. -

8. In case a Duty Magistrate is confronted with any medical issue (including Corona related) or has to
attend any official assignment stich as training programme at Delhi Judicial Academy or any official
conference, etc., on the date of duty being a working day, on a short notice and is unable to obtain
consent of any other officer to perform the duty in his/her place, he/she shall immediately, on receipt of
intimation in this regard, inform the office of undersigned. In such a situation, next available Link
Magistrate of the said officer shall work as Duty Magistrate on that particular day.

9. The duty Magistrate of the day shall report at Video Conferencing Room latest by 12.00 noon and shall dispose
of the work as per directions of the undersigned.

10. lt is clarified that Duty Magistrate of a particular day shall work as Duty ]\,1agisu.a[e from 10 00 a m on the
day of his duty till 9.59 a.m. on the immediate succeeding day. ' ' '

ll. Whenever a Magistrate is Duty Magistrate on any working day, he/slie is exempted from Qntertiiinlllg
applications of other courts for TIP proceedings and recording of statements u/s 164 Cr PC (except 18 010$"

. (
r - a" l -re ei re in C ause 11 of the Duty Roster) and to work as Link MM on that day_ itowever it is Cia,-(fled that

any pre-fixed applications will be decided by him/he I .
applications or work of Link MM in the event of extreme tllxigtl-if/cyflnd the underslgned can also mark Such
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C0,,(Brencing$imL:S;Pl?dand pm“‘¢_@blP. the Duty Magistrate can take up and dispose matters through Video
|-- June 3020 G‘ my [°n°“'"lf; the Video Conferencing Rules 2020 as notified by Delhi High COW On

13. the

No. Q
Copy fo

1.

U-I-‘-bJ\J

(5.

EDP?“

10
11.

14
15
16
17
I8
19
20
21
Z2
23
Z4
Z5
Z6

‘ \ l‘ ' . . - . _appligatzipnrcations for l@C0lCllI‘lg statements u/5 154 (:1-_P_C_ of any Child/\|i¢[i1fl pertillfllllg to POCSO Act or any
1“. Ld AC,\§fi'5u_‘ul'"g mme against women uls 376 to 376D shall be recorded by 3 lady Magislffllei marked
flit, Séld d , _Ol Ifd' Dufy Magistrate (as the case may be) to any other lady Magisume O" Physlcal dull!» 0"
qa,m;1em la)‘ 1§?‘*@\'@!‘. ti no lady Magistrate ls available the Duty Magistrate shall thereby record the. 1 . '""59 /h@r5@lf but with the consent of the victim.

lt is further clarified that the duty Magistrates, 511311 have to attend the court physically on their
um)’ dill’ d"l'"\S Court hours.

(Prceti garwala
Chief Men-01901‘ an agistrate, East

Karkardooma Courts, Delhi
“+1./ctvtm/Easr/1<r<o/oemi Dated=2e/ 06/ 2024
r information to:-
The Ld. Registrar General, High Court of Delhi at New Delhi.
The Principal District & Sessions Judge (HQ,) and West, THC, Delhi.
The Principal District & Session Judge East, North-East, and Shahdara, Karkardooma Courts, Delhi.
The Principal District & Session Judge, New Delhi, Patiala House, New Delhi.
The Principal District & Session Judge North, and North- West, Rohini, New Delhi.
The Principal District & Session Judge, South-West, Dwarka, New Delhi.
The Principal District 8: Session Judge South, and South-East, Saltet, New Delhi.
The Principal District & Session Judge-cum-Special Judge, PC Act (CB1), Rouse Avenue, New Delhi.
l"he CMM, Central and West (Tis Hazari), New Delhi (PHC), North & North-West (Rohini), South- West
(Duarka), South & South-East (Saket), North-East and Shahdara, Karkardooma Courts, Delhi.
The Ld. Secretary, DLSA East, Karkardooma Courts, Delhi.
All the Ld. Metropolitan Magistrates, East District, l<arl<arclooma Courts, Delhi.
The lncharge, District Counts Web-Site Committee, Tts I-lazari Courts, Delhi.
The lncharge Computer Branch, Karkardooma Courts, Delhi. (uploading on Layers/Web-Site).
Superintendent Admn. and Care Taking Branch, Karkardooma Courts, Delhi.
lncharge Pool Car, Karkardooma Courts, Delhi.
lncharge Cash Branch, Karkardooma Courts, Delhi.
Director of prosecution, Delhi thr. Prosecution Branch, KKD Courts, Delhi.
Chief Public Prosecutor, Karl<ardooma Couns, East, Delhi.
The Commissioner of Police, Delhi and DCP, East, Delhi.( Through Chowki lncharge l<KD,Delhi.)
The l G (Prison), Tihar Jail, Delhil New Delhi.
The Secretaries, Bar Association, THC, PHC, KKD, Rohini, Dwarka 8: Saket Courts, Delhi,
Lock Up lncharge, Karkardooma, Delhi.
lnformation Center, (E- Sewa kendra) Karkardoorna Courts, Delhi.
video Conference Room, Karkardoorna Courts, Delhi.
For uploading on layers/Web-Site.
(Jllite Order File. /

. (Preef garwala)
Chm‘ M°"'°Po t n Magi "rate, East

Kiirkarclooma Cour ', Delhi


